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6. [8.7.96 Heard Shri G,K. Mohanty learned

Counse l for the applicant. He states
that on a similar matter some other
applicsnts have moved an application
oefore the Calcutta 3ench of the CaAT

oe-ring O, A NO, 591/91 and the same

on 31.3.95 and atlered the petitioniiw el
Respondents have taken up the mmtter on
SLrE oefore the Supreme Court, There is
a concenpt petition i@ also pending
pefore the CAT,Calcutta Bench,

Learned Additional Standing
Councel (Central) Mr,

U,B. MMohapatra

states that on a similar matter in
0A N0.323/87, the applicant (Shri

1 Dicbijoy Biswas) did not succed
before this 3ench .b\y/if}a%”’grder dated
Noveroer 30,88, This petition was
diswmissed, In this background, counsel
Shri Mohanty seeks leave of this court
towithdraw the 0.,A. and move Xx again
in the natter after the Supreme Court

disposes of the arpeal/8LP against the

judgrent of the
P'rayer azlloved.

to be withdrawn

Calcutta Bench of theCaT
Application is allowed

and the petition is

A ov 'ma,»wJ‘A" "\A““

dicsirissed as withdrawn,
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